531 Arrest, Release etc.

of Members
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MR. DEPUTY-SPEAKER ; As 1 have
said earlier—perhaps you were not here...

SHRI KANWAR LAL GUPTA: 1
have been very much here.

MR. DEPUTY-SPEAKER : 1 have
already explained when Mr. Vajpayee tried
to raise the matter. He has given some
Resolution or some Motion and in
that Motion he has requested the
Speaker to suspend some rules to
facilitate di i and the Speaker, be-
fore leaving, said that it was under his

consideration. So, it is under the consi-
deration of the Speaker. How can | take
itup?

SHRI KANWAR LAL GUPTA : The
rules may be suspended at any time. -It is
left to the sweet will of the Chair. Are
you not empowered under the rules ?

MR. DEPUTY-SPEAKER : I am per-
fectly empowered. But when the Speaker
is scized of the matter, how can I deal with
it? It is not possible. I would very
much like, but I capoot do it. 1am belp.
less, i
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MR. DEPUTY-SPEAKER : The hon.
Member is glving the first information.
Nobody knows about it. Perhaps, he must
have been present at the sceme. If he
gives proper information at the appropriate
time, we can take it up.

Now, papers to be laid on the Table.
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14.22 hrs,
PAPERS LAID ON THE TABLE

C Univ

ity (A d ) Act, 1968
THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS., HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
On behalf of Dr. Triguna Sen, 1 beg to lay
on the Table a copy of the Calcutta Uni-
versity (Amendment) Act, 1968 (President’s
Act No. 5 of 1968) published in Gazette of
India dated the 26th March, 1968, under
sub-section (3) of section of 3 of the West
Bengal State Legislature (Delegation of
Powers) Act, 1968. [Placed ip Lijrary. Seg
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